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BEFORE THE NATIONAL GREEN TRIBUNAIi\i O
EASTERN ZONE BENCH, KOLKATA \\

O.A No.23 of 2025 ‘
Tapan Kumar Badhai ....Applicant
-versus-
= GovernmentofOdishaandothers -~ : = . ° 0 Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.9

I, Ajit Kumar Swain, aged about 39 years, S/o-Mahendra Swain,
resident of Khapuria, Madhupatna, Dist-Cuttack-753010, Odisha, do

hereby solemnly affirm and state as follows :

That, I am the Authorised Signatory of the Respondent No.9 and
competent to swear this Affidavit being well aware with the facts and
circumstances of the case.

That, at the outset the Respondent No.9 M/s M.S Infraengineers Pvt. Ltd.
(hereinafter referred as ‘answering Respondent’) submits an
unconditional apology for submitting its reply affidavit at belated stage.
Such delay is not intentional but occasioned out of factors as well as
requirement of informations which were not in possession of the
Respondent No.9. The Respondent No.9 upon procuring such
information from varied sources, is filing the present Affidavit. It is
pertinent to state here that, the Respondent No.9 has complied with the
direction passed in order dtd.10.02.2026 and paid the applicant
Rs.10,000/- as per UTR No.0000604925572143 dtd.18.02.2026. The

-
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‘3. That, before proceeding with the para wise reply; the answering

Respondent raises the following points of maintainability :

A. Because, the petitioner has claimed that it has ownership over Plot
No.66, 67 and 72 as per Khatiyan Sl. N0.84/277. It is pertinent to state
here that, the Plot No.72 has been acquired by the Ministry of Road
Transport and Highways vide Notification dtd.20.07.2022 to the
extent of Ac 0.100 dec. Out of the said land, another portion of land
for the area A0.481 dec has been acquired vide 4(1) Notification
No0.44985/September, 1962. Hence, the alleged laying of fly ash has
been on the acquired land and not on the land of the applicant.

With regard to the land bearing Plot No.66 and 67, it is stated
that, out of the entire land of Plot No.66 an area admeasuring Ac0.15
dec has been acquired. With regard to Plot No.67, an area
admeasuring Ac0.21 dec has been acquired. The acquisition has
happened under Section-17(1) of the Land Acquisition Act, 1894 vide
Notification dtd.14.03.1967 for the construction of road from
Jharsuguda to Belpahar. Hence, the entire issue is as to land estate
settlement which has not been undertaken by the applicant and the
applicant has claimed the entire parcel of land to be its own. Such
land estate settlement jurisdiction has been given to other
appropriate forum which requires evidence taking including cross-
examination of the witnesses and cannot be undertaken before this

Hon’ble Tribunal owing to the present proceeding being summary in

@/‘/ natu
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Copy of the Notification dtd.20.07.2022 is annexed herewith as

Annexure-A/9. The answering Respondent is not filing the entire

notification owing to lacking the same and is filing only the relevant
portion which it has received from the Respondent No.10’s office.

Copy of Notification dtd.14.03.1967 is annexed herewith as

Annexure-B/9. The answering respondent is filing the Notification
which it has received from the Respondent No.10’s office along with
a legible copy.

B. Because, in view of the above notification; the land as alleged to be
involved in the construction of government road for the betterment
of the people of the district as well as for easing transportation
requirement of various business sectors, has been acquired and vests
with the State Government which is represented by the Respondent
No.5 and the Ministry of Road Transport and Highways which is
represented by Respondent No.10. The Respondent No.9 having
been allotted such work by the Respondent No.10, executed such
work as per the instructions as well as as per the area notified by the
Respondent No.10 in presence of other authorities representing the
State Government. The Respondent No.9 having executed such work
at such premises under the instruction of Respondent No.10 and 5; it
cannot be forced to compensate the applicant.

C. Because, the applicant was always aware of such acquisition but has

suppressed such acquisition and not presented such acquisition

8,1l tition just to unjustly better its case and not only-harass—. .
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the Respondents but also to stop the execution of a project of national
importance. The present petition being marred by such suppression,
no interference whatsoever needs to be shown to the applicant.

Because, as per Fly Ash Notification, 2021 issued by the Ministry of
Environment, Forest and Climate Change on 31.12.2021 mandates
that fly ash generated by Thermal powerplants should be utilised in
a friendly manner including utilisation in the construction of roads
and embankments. Such Notification was pursuant to the
Notification dtd.27.08.2018 and 23.10.2020 by the Ministry of Road
Transport and Highways which permitted utilisation of fly ash in the
construction of roads within 300 KM of Thermal powerplants. Hence,
there is no illegality whatsoever in use of fly ash in the construction
of the roads by the answering respondent. The answering respondent
has categorically complied with all specifications as required under
the above circulars while laying such fly ash over the acquired plots.
Copy of Notification dtd. 27.08.2018, 23.10.2020 and 31.12.2021 is

annexed herewith as Annexure-C/9 (series).

Because, the Respondent No.9 was given the ‘Appointed Date’ by the
Respondent No.10. Pursuant to appointed date being given, the
Respondent No.9 mobilised its men and machinery. The Respondent
No.10 also handed over the entire schedule of land including the
impugned land premises where the fly ash has been laid to the
Respondent No0.9. The impugned land premises fall within the

==

&m 258.636 to 259.729 and no obstruction whatsoe
& :
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pointed out thereby establishing that all the lands required for the
construction over the said chainage has been acquired. When the
answering Respondent mobilised at the said chainages and laid fly
ash, the present applicant along with certain associates came and
stopped the execution of the work by putting tent over the impugned
land parcel. The Respondent No.9 immediately intimated such fact
of the matter to the Respondent No.10 vide letter dtd.28.01.2025.
Pursuant to such intimation, the answering Respondent asked the
authorities of Respondent No.10 and 5 to be present at the site so that
the deadlock can be settled. Though the officers of the Respondent
No.10 as well as the Respondent No.5 verified the site, intimated the
answering Respondent that the said land belonged to the
Government, the answering Respondent has not executed any work
over the said parcel of land, pursuant to such stoppage of work.
Hence, the answering Respondent is duty bound to execute the work
as per the instruction of the Respondent No.10. Having executed the
work as per the instruction of Respondent No.10; the present
proceeding if only can only be maintainable against the Respondent
No.10 and not the present answering Respondent. Moreover, the
acquisition of above land and the information thereto has been
received from the office of the Respondent No.10.

Copy of the hand over mechanism dtd.06.01.2025 is annexed

herewith as Annexure-D/9.

m&qﬁ\@d 28.01.2025 is annexed herewith as Annexure-E/9
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F. Because, once the use of fly ash is termed to be legal in view of the
circulars above; then the entire gamut of dispute is dropping of fly
ash at allocation which is not acquired but utilised in public road
works. Such issue is merely a land acquisition issue for which
appropriate forum under law has been provided. But, terming the
use of fly ash as illegal; the applicant has approached this Hon’ble
Tribunal with unclean hands and hence ought to be relegated to
appropriate forum.

That, before proceeding ahead with para wise reply; the answering

Respondent denies all contentions/allegations/insinuations made in the

O.A. No part of the O.A deemed to be admitted unless specifically

admitted herein. The application as laid down is not maintainable in view

of the above grounds raised hereinbefore. Arguendo, even if such
maintainability grounds are ignored for the sake of convenience; then
even the application lacks merit in view of the following para wise reply.

That, the contents of Para-1 are denied. It is stated that, the answering

Respondent cannot respond to the contention that the entire family of the

petitioner depends upon the agricultural land. But, it is categorically

denied that the answering Respondent laid fly ash on growing crops.

Rather, the fly ash was laid after the harvesting of the Khariff crop.

Unsubstantiated allegations have been made which are contrary to the

photographs on record to seek reliefs from this Hon’ble Tribunal.

That, the contents of Para-2 are denied. It is stated that, such condition of

o 5
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Ministry of Road Transport and Highways as well as Ministry of
Environment, Forest & Climate Change. It is pertinent to state here that,
the allegation with regard to dumping of fly ash here and there by causing
pollution, is improper. The answe;ing Respondent has maintained the
highest standards as per the above circulars.

That, the contents of Para-3 are denied. It is stated that, the plots
impugned have been acquired in proportions as pointed out hereinabove.
The answering Respondent was executing the public work over such
acquired land. The applicant suppressing such acquisition and without
intimating such details as enunciated in the Notifications has claimed
ownership over the entire piece of land which he lacks in view of the
above Notification of land acquisition. The answering respondent has
highest compassion for the situation of the applicant’s family but that
cannot be a ground to suspend execution of roads that is built for the
betterment of larger populace.

That, the contents of Para-4 are denied. It is stated that, the answering
Respondent cannot point out as to the Respondent No.8 dumping fly ash
here and there but can only state that the fly ash that it procures from the
Respondent No.8, is dumped at the site as per the above Notifications and
in a very safe and sound manner so that the general populace is not
affected. The answering Respondent has taken all possible measures

including rolling, blanketing, etc so that the fly ash does not become air

borne or flow i water stream.
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Copy of the photographs establishing such measures being taken by the

Respondent No.9 is annexed herewith as Annexure-F/9.

0. That, the contents of Para-5 are denied. It is stated that, there are marking
of acquisition way beyond from the pointed out land and from the ROW
showing that the land till the said marking has been acquired by the State
Government. Such markings. are old and establish that no objection
whatsoever has been raised while such pillars were planted/posted at
such location. Hence, even if it is assumed that the allegation that on
10.01.2025 the applicant came to know that fly ash has been dumped at its
alleged field (though such land is vested in the Respondent No.5 and 10);
but it was fully aware of such pillars being posted/planted and has never
objected to such planting and thereby has acceded to such acquisition. It
is denied that the entire field was damaged as the answering Respondent
has only laid fly ash over the acquired portion.

Copy of the photographs of such pillar posting to establish the land being
acquired till the said extent from the ROW is annexed herewith as

Annexure-G/9.

10. That, the contents of Para-6 and 7 are denied. It is stated that, the said
authorities i.e. the Inspector-in-Charge, Sadar Police Station, Jharsuguda
as well as the Regional Officers, State Pollution Control Board could not
have taken any action as there is no illegality in the action of the
answering Respondent. The answering Respondent has maintained a

highest standard with regard to execution of the work and hence any
:«-—;:\..\\‘
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11.

12.

levelled false allegations and approached this Hon’ble Tribunals by
suppressing various facts, documents and material information and
thereby secured interference by this Hon’ble Tribunal. With regard to the
removal of fly ash, it is stated that as per the direction of this Hon'ble
Tribunal; the answering Respondent taking all possible measures to
remove the fly ash from the impugned land irrespective of adjudication
by this Hon’ble Tribunal and has removed the entire fly ash from the said
land. The entire cost of such removal is Rs.3,18,435/-

Copy of the photographs establishing removal of fly ash pursuant to order

of this Hon’ble Tribunal is annexed herewith as Annexure-H/9.

That, the contents of Para-8 are denied. It is stated that, no loss whatsoever
has been sustained by the applicant. It is pertinent to state here that, when
no action of the answering Respondent is illegal or is contrary to the
Notification, loss whatsoever suffered is imaginary, afterthought and is
self-inflicted having used land which did not belong to the applicant and
vested with the State authorities.

That, the grounds taken are improper. It is stated that, consent of SPCB is
not required for disposal of fly ash if such disposal is being done as per
the Notifications hereinabove pointed out. The answering Respondent
has followed proper mechanism as pointed out by the above notification
while laying of the fly ash. There is no violation of any legislation. No

action of the answering Respondent has resulted in damage to the

environment and ¢ any pollution whatsoever.

5
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14.

That, with regard to the prayers, it is stated that, coupled with the
maintainability issues mentioned hereinabove as well as the reply
furnished to the averments made in the application; the prayer deserves
not to be entertained and dismissed in limini.

That, the facts stated above are true to the best of my knowledge and

belief.
Identified by

Ad%

(PRITICR-
Kolkata

KUMAR BEHER )

Date : &élo).).lt)}é
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 20th July, 2022

8.0. 3277(E).—Whereas by the notification of the Government of India in the Ministry of Road
’I‘ranspon and Highwavs published in the Gazette of India Extr’loxdinarv Part H Section 3; Sub scuion
xekmd to as the ald Act), the Cennal Government declared its intention to acquire the land specmed in
the Schedule annexed to the said notification for construction of Toll Plaza Maintenance, management and
operation of NH49 in the stretch of land from Km 0 to Km30.97 (Jharsuguda Bypass) in the district of
JHARSUGUDA in the state of ODISHA;

And whereas the substance of the said notification has been published in “The Sambad™” and ** The
Dharitri” both dated 09.12.2021; under sub-section (3) of section 3A of the said Act;

And whereas objections have been received and the same have been considered and disallowed by
the Competent Authority;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority
has submitted its report to the Central Government;

Now. therefore, upon receipt of the said report of the competent authority and in exercise of the
powers conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby
declares that the land specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Centrai Government
hereby declares that on publication of this notification in the Official Gazette, the land specified in the said
Schedule shall vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH49 in the
streteh of land from NH49 (Jharsuguda Bypass) in the district of JHARSUGUDA in the state of

ODISHA
IState: ODISHA District: JEARSUGUDA !
Sr. ; Survey Type of Land Nature of Area in Name of the Land Owner/Interested
No. ; Number Land Hectare Person
L Part Survey No.
r T
N I | 6 |
l itl‘aluk: Jharsuguda ]
]L\’illage: Budhipadar ‘
: g0 .0 & |IBipin Badhei, Tarangini Sahu, Lalita
Behera S/D/o: Kshirondra Badhei,
! 72/1538 Private Patita 0.04046%4 Gulapi Badhei W/o: Kshirondra Badhei

Caste: Kulta Res: Nuadihi, P.S-
Brajrajnagar, Jharsuguda

Baman Charan Raut S/0: Gandharva
2 73/949 Private Ata Sadharana (|0.0024282 Raut Caste: Khandayat Res: Bundia
Colony, P.S: Brajrajnagar

Chandra Shckhar Badhei S/o:

13 73 Private Eq“ij‘l}u“ 0.0222582 Duryodhan Badhei Caste: Kulta Res:
§ R Nuadihi, P.S-Brajrajnagar, Jharsuguda
1 L v {hedu Tanti S/o: Nab Tanti Caste:
4 7S Priva Mala Sadharana [|0.1214083 ey Tanh o-Na Gafe
i Horijon Res: Nijgaon
" il ] Chiedu Tant: S/os Ne
s 7 i rivate IMala Sadharana [|0.0485633 s e T e
i l Horijon f)fs: {ijgaon
L

i
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181

0 80 Private

Patita 0.0012141

Meena Goel W/o: Ramesh Kumar Goel
Caste: Bania Res: Main Road.
Brajrajnagar

L

7 80/1388 Private

0.039

[$9]
i
n

Patita 4

Paras Ram Meher S/0: Janiram Meher
Caste: Jharia Res: Bahadur Pada
Brajrajnagar

8 80/1404 Private

Gharabari 0.0121408

Deepan Shah S/0: Alam Chand Sah
Caste: Teli Res: Gayatrinagar, P.S-
Brajrajnagar, Jharsuguda

80/1404

9 80/1404

L

Private

Gharabari 0.0121408

Puja Devi Wro: Ranjan Shah Caste:
Teli Res: Gayatrinagar, P.S-
Brajrajnagar, Jharsuguda

80/1547

10 8071404 Private

Gharabari 0.0060704

Abul Hussain Gausia. Abid Hussain
S/o: Mohammad Khwaja Caste-Ansari
Res: Mahabir Nagar, P.S-Brajrajnagar,
Jharsuguda

80/1548

11 80/1408 Private

Patita 0.034399

Manjulata Raut W/o: Baman Charan
Raut Caste: Khandayat Res: Bundia.
P.S: Brajrajnagar

12 80/1410 Private

Gharabarj 0.0202347

Ranjap Kumar S/o: Banchha Nidhia T
Caste: Khandayat Res: Memdey -
Colony. Civil Lane, Ludhiana, (Punjab)
H.N. Bundia Colony, P.S-Brajrajnagar,
Jharsuguda

80/1410

13 S0/1410 Private

Gharabari 0.0202347

Baman Charan Raut S/o: Gandharya
Raut Caste: Khandayat Res: Talabira,
P.S-Thelkoloi, Dist-Sambalpur, H.N.
Bundia Colony, P.S-Brajrajnagar,
Jharsuguda

80/1550

L

14 82 Private

Mala Sadharana [|0.0121408

Hema Sagar Padhan, Gurudey Padhan
S/o: Netra Padhan, Samaru Padhan Slo:
Narayana Padhan Caste: Kuluta Res:
Nijagaon

Private

G 2/1438
N

_|

Mala Sadharana [[0.0040469

"

Meena Goel W/o: Ramesh Kumar Gnm
Caste: Bania Res: Main Road,
Brajrajnagar

83 Private

o

L.

Mala Sadharana [|0.0202347

Khedu Tanti S/0: Nab Tanii Caste:
Horijon Res: Nijgaon

8471440

Private

-

Mala Sadharana {[0.169567

Haresh Kumar Patel S/o: Lalji Patel,
Caste: Patidar (Gujarat) Res: 1
Puranabasti, Jharsuguda, Krishnakumar
Mundra S/o: Kailasanath Mundra
Caste: Maheshwari Res: Main Road,
Jharsuguda

Db’i"agc: llzmshamurakmnapalli

.

18 123176204

Private

Mala Sadharana 0.2484824

Dharanidhar Patel, Budharaj Patel,
Niladri Patel S/o: Satyabadi Patel,

Srimati Patel W/o: Satyabadi Patel,

T

ot
2

=
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[T 1l—a7g 3(ii)] T T T : SAHTETIO — | % 65 157

it'l‘aluk: Jharsuguda l
{\"illagc: Budhipadar '
|2 ||Government |[Mala Sadharana | 0.1130000(Acre)]|  0.0457303]
{Z m! 13 “Govcmmcm lLBahal Sadharana “ 0.0690000( Acre ) I 0.0279239|
3 |ss |Government  |[Kata || 0.1230000(Acre)][  0.0497774|
14 |lest ||Government |[Patita 0.0600000(Acre )| 0.0242817)
s lev ||Government  |[Rasta 0.1140000(Acre )| 0.0461352]
e |7 |[Private Patita || 0.1000000(Acre ]| 0.0404695]
l7 |l72n1538 |[private |[Patita || 0.1000000(Acre )| 0.0404695]
s 73049 |[Private || Ata Sadharana || 0.0060000(Acre)]|  0.0024252]
l‘) WIM “Privatc ]{cha Sadharana ] 0.0550000(Acre ) l 0.0222582]
o [78 ||Private [[Mala Sadharana |l 0.3000000(Acre)||  0.1214083] °
MR [[Private ][Mala Sadharana | 0.1200000(Acre )| 0.0485633
12 |ls0 ||Private ||Patita || 0.0100000(Acre)||  0.0040469
113 ]1s0/1388 || Private || Patita | 03200000(Acre)||  0.1295022
l14 J[80/1400 |[Private | Patita | 0.0600000(Acre )| 0.0242817]
115 |lsor1404 || Private || Gharabari || 0.3000000(Acre )]|  0.1214083]
lte  |lsoin08 ||Private ||Patita | 0.2900000(Acre )] 0.1173614]
17 Jsoa410 |[Private || Gharabari || 0.1200000(Acre)]|  0.0485633]
s sz |[Private |[Mala Sadharana | 0.0400000(Acre )] 0.0161878]
fio ls21397 ||Private || Mala Sadharana || 0.0400000(Acre )| 0.0161878]
20 |[s21413 ||Private | Mala Sadharana || 0.0400000(Acre )| 0.0161878]
521 ”82.-"!438 HPr'i\‘atc “Mala Sadharana ” 0.0400000(Acre )H 0.0161 878[
BN  |lPrivate |[Mala Sadharana || 0.0500000A¢re )| 0.0202347]
Bl ||Private [ Mala Sadharana || 0.0900000(Acre)||  0.0364225]
g14 ”N-’i;"l;i;\’i ”Pri\'mc ”Mala Sadharana “ 0.0500000(Acre )“ 0,0202347[
125 |[s4r1440 [Private |[Mala Sadharana Il 0.4190000(Acre)]|  0.1695670]
%3() Hi\’—"n 1483 “Pri\'alc “Mala Sadharana ]L 0.0400000( Acre )H 0.0161878
{\’iuage: Hanshamurakantapalli

Ei 1 1092 ”Govcmment ”Rasta ” 0.0840000( Acre )“ 0.0339943]
2 1230 ||Government || Dharsa || 0.1720000(Acre ]| 0.0696075]
3 12316204 |[Private | Mala Sadharana || 0.6140000(Acre)]|  0.2484824]
[+ h2se || Private [ Mala Sadharana || 0.0160000(Acre)]|  0.0064751]
5 |h2sessiz ||Private | Mala Sadharana || 0.0160000Acre )| 0.0064751]
l6  Jl1236/7905 ~J[private [ Mala Sadharana || o.0160000(Acre)||  0.0064751]
7 |li237 ||Private ||Mala Sadharana 0.0500000(Acre )|l 0.0202347
s 238 ||Private || Mala Sadharana 0.8150000(Acre )]l 0.3298260]
o 1249 || Privaie || Bahal Sadharana || 0.4210000(Acre)||  0.1703764]
o 1250 || Private || Bahal Sadharana || 0.0350000(Acre )|l 0.0141643]
[ Jhos || Private ||Berna Sadharana | 0.4190000(Acre)]|  0.1695670]
112 Jli2s3 |[Private [[Mala Sadharana Il 0.4700000(Acre)||  0.1902064]
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GOVERNMENT OF ODISHA
REVENUE DEPARTMENT
No.L.A.145/6753P/12851/R, dt.14/3/67

From

Shri S. Barik, B.A. O.S.S.,

Assistant Secretary to Government
To

The Collector, Sambalpur

With reference to Declaration No.6089 dt.1.2.67 published in the Extraordinary issue
of the Orissa Gazette No.169 dt.18.2.67 in respect of the land required for construction of road
Jharsuguda to Belpahar and bridge over river Ib in village Goudgha to Junaimuda, etc district
Sambalpur and in pursuance of Section 7 of L.AAct ] of 1894.

[ am directed to request that you will be so good as to take for the acquisition of
the land which when acquired, should be made to the requiring authority only when
funds are placed at you disposal.

2. As the land is required urgently, the Collector authorised under Section 17(I) of the
Land Acquisition (Act I of 1894), to take possession of land.

3. A copy of Memo No.20468 dated the 4.12.65 of Works Department sanctioning the
estimate of cost amounting to Rs.210595.04 has been sent to you direct.

4. The plan land to be acquired is forwarded in original
Yours faithfully
Assistant Secretary to Government

Memo No. /R dt.

Copy forwarded to the Works Department for information with reference to their Memo
No0.20468 dated 4-12-65.

Assistant Secretary to Government

Memo No. /R dt.

Copy forwarded to the Secretary to Revenue Divisional Commissioner, Western
Division for information in continuation of this statement Memo No..

Memo No. /R. dt.

Copy forwarded to the Chief Engineer Irrigation/S.E.D.1, Odisha Bhubaneswar for
information in continuation of Memo No.
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Government of Orissa
Revenue & Excise Departments

NOTIFICATION
Dated Bhubaneswar the Sept. 1962
No.LA-73/62.SBP—44785/R., Whereas it appears to the Government of Orissa that land

is required to be taken by the Government as the public expense, for a public purpose viz. for
construction of road from Jharsuguda to Belpahar and bridge over river IB, in villages
Gandghora (40.77), Junalmuda (0.47), Amdarh (0.94), Chhualiberna (20.37), Samada (33.74),
Beheramal (3.60), Jharsuguda (12.41) Ekatali (21.06), Beherapat (11.57), Hansamura (23.51)
and Budhipadar (10.73) P.S. Jharsuguda, district Sambalpur, it is hereby notified that for the
above purpose & piece of land measuring more or less 179.17 acres as per the schedule

appended here to is required within the aforesaid area of the above noted villages.

This notification is made under provisions of Section 4 of the Act I of 1894 to all whom

it may concern.

A plan of the land may be inspected in the office of the Deputy Commissioner,

Sambalpur.
By order of the Governor
A.V. Rangarao
Deputy Secretary to Government
Sir,

The land sch. has not been attached to the Notification

Published in Part III of the Orissa Gazette dt.19/x/62
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Budhipadar
PS-Jharsuguda

1
2

10

17

19

20

22

62p
69

S51p
2p
21 p
64 p
33p
63p

67
128 p
114 p
126 p
117p
118 p
163 p
164 p
10 p
20p
21
66
65
77 p
166 p
786 p
168 p

26 p

0.01
0.22
0.08
0.05
0.04
0.06
0.06
0.05

0.21
0.39
0.52
0.39
0.07
0.57
0.64
0.08
0.13
0.25
0.32
0.15
0.16
0.06
0.57
0.03
0.08

0.02

A0.68
Slp
52p
70

32p
63p 62

66

109, 119
119p, 11
114

117p
118p, 165
165p, 164
164p

69

20p

20

65

64

28

166p
786
Mauza

Hansamura

27

“Te& Dt echef

i

70

109

109
71p
64 p
68,76,77
64

69

128 p
117 p, 136
136 p

119

118 p
162,163 p
163

70 p, 21
21

21 p

67

66

26

16

16

168 p

- 136

L egrrsie Oy

109
51
71p
65

61

109

114

118

119

118

163, 162, 164
256, 16

163

16p

29

26, 27; 28,29
61

61

27p

167

168

188

76

33
68

69

163
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— X 165
L game (=77

24 28p 0.07 29 27 29p 21
77 p 0.26 33 77 p 28p 78
76 p 0.38 33 76 p 76 T
68, 69 76
70,71 62, 63, 63,
68 0.04 33 69 66, 67 66
61l p 0.17 6lp 67 52,109
2 29p 0.76 29p 28 78 20, 24
32/4 165p 0.02 165p 163 164 118
32/6 162 p 0.08 163 162 p 162 p 118
167 p 1.36 166, 786 167 p 168 163
Mauza-
Hansamura

Total-36=10.73 acres

1.  Gandghora 40.77 acres
2. Junaimunda 0477

3. Amdarh 0.94”

4 Chhualiberna  20.37”
5 Samada 33.74”
6. Beheramal 3.60”
7 Jharsuguda 1241~
8 Ekatali 21.067
9 Beherapat )01
10. Hansamura 23.51”
11. Budhipadar 10.73

Grand total = 179.17 Acres

T C htdached
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No. 24028/14/2018-H Senzen
Government of India

Ministry of Road Transport & Highways
S&R(P&B) Section
Transport Bhavan, No.1, Parliament Street, New Delhi-110001

Dated: August 27, 2018 :
To

1. The Chairman, National Highways Authority of India, G-5 & 6, Sector-10, Dwarka,
New Delhi-110 075.

2. The Managing Director, NHIDCL, PTI Building, New Delhi-110001
3. Al CE-ROs of the Ministry

Subject: Use of fly ash in road/ flyover embankments construction.

The use of fly-ash in road construction is permitted as per the Standards &
Specifications evolved by the Indian Road Congress/ Ministry. The physical and chemicat
properties of fly ash and the design methodology to be adopted for embankment
construction has been specified in IRC:SP:58:2001 “Guidelines for use of fly-ash in road
construction”. Section 305 i.e. “Embankment Construction” of MoRT&H Specifications for
Road and Bridge works lays down the specifications for use of fly-ash in embankment
construction.

2. There is a huge generation of fly ash in the country and substantial portion of it
remains unutilized which is an environmental concern, creating health hazards apart from
occupation of large areas of precious land for its storage/disposal. Disposal and utilization
of ash generated at the thermal power plants has become a pressing and urgent task. Butk
utilization of the fly-ash is possible in the field of civil engineering applications, especially
construction of road embankments.

3. Ministry of Environment Forests and Climate Change (MoEF&CC) has issued various
notifications for fly ash utilization. The principal notification was issued on 14-9-1999, which
was subsequently amended vide notifications dated 27-8-2003, 3-11-2009 and 25-1-2016. As
per the notification of MoEF&CC, it is mandatory to use fly-ash in the construction of road or
flyover embankments within a radius of 300 km of a thermal power plant. Further, the
relevant content of the notification dated 25-1-2016 of MoEF&CC regarding road/ flyover
embankment construction are as under:-

Para 10: The cost of transportation of ash for road construction projects or for
manufacturing of ash based products or use as soil conditioner in agriculture
activity within a radius of hundred kilometers from a coal or lignite based
thermal power plant shall be borne by such coal or lignite based thermal power
plant and the cost of transportation beyond the radius of hundred kilometers and
up to three hundred kilometers shall be shared equally between the user and the
coal or lignite based thermal power plant.

Para 14: The coal or lignite based thermal power plants shall within a radius of
three hundred kilometers bear the entire cost of transportation of ash to the site
of road construction projects under Pradhan Mantri Gramin Sadak Yojana and
asset creation programmes of the Government involving construction of

Page 1 of 3
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No. 24028/14/2018-H
Government of India
Ministry of Road Transport & Highways
S&R(P&B) Section
Transport Bhavan, No.1, Parliament Street, New Delhi-110001

buildings, road, dams and embankments.

4. The issue of lesser off-take of fly-ash in road construction activities of the Ministry '

of Road Transport & Highways and its executing agencies (NHAI, State PWDs, NHIDCL) has
been reviewed at the level of the Ministry. It was pointed out that the Thermal Power Plants
have been found to be reluctant to bear the Transportation Costs in accordance with the
latest Notification issued by the MoEF&CC on the subject. Accordingly, Secretary, MoRTH
took up the matter with the Secretary, Ministry of Power and the CMD/ NTPC. The CMD,

NTPC clarified that they had already issued instructions in this behalf to the officers-in- i

charge of all the NTPC Plants. The availability of fly ash at various stations of National
Thermal Power Corporation (NTPC) is available at NTPC official web site www.ntpc.co.in
under the Tab “Ash Availability”. The names of responsible persons along with telephone
number/ mobile number/ E-mail address to communicate for issues of Pond ash is
mentioned herein. The same is also available in the App “ASHTRACK’ launched by the
Ministry of Power.

5. A list of Thermal Power Stations and the available quantity of fly ash as on 30-6-
2018, as received from the Ministry of Urban Development is enclosed at Annexure-A.

6. The notification dated 25-1-2016 of the MoEF&CC further stipulates that an MoU or
any other agreement for using fly ash is to be made between the Thermal Power Station and
construction agency/ Contractor. A sample MoU finalized between the NTPC and officials of
NHAI is enclosed as Annexure-B.

7. It is, therefore, requested to assess the quantity of fly ash that can be utilized in
each on-going project within a radius of 300 km from the thermal power plant. The details
of the assessed quantities of fly ash may be provided in the following proforma to the
Ministry urgently:

A. On-going Projects (bid before 25-1-2016)

Sr. | Name of the | Available Name of | Length of | Quantity of fly | Average
No. | nearby thermal | quantity in | Project/ | the Project | ash that can lead of the
power plant plantin Tonne | NH No. be utilized in | project from
Tonne plant
1. 2. 3 4, 5. 6. 7.

B. On-going Projects (bid after 25-1-2016)

Sr. | Name of the | Available Name of | Length of | Quantity of fly | Average ,
No. | nearby thermal | quantity in | Project/ the ash that can | lead of the
power plant plantin Tonne | NH No. Project be utilized in | project from
Tonne plant
1. 2. 3 4. 5. 6. 7.
Page 2 of 3
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No. 24028/14/2018-H
Government of India
ministry of Road Transport & Highways
S&R(P&B) Section
___ Transport Bhavan, No.1, Parliament Street, Mew Dethi-110001

1 LTSRN BRI

! - A

8. It is requested to provide the details in the proforma prescribed under para 7 above
within 10 days to the Ministry. Il may be mentioned that a meeting shall be held by the
Secretary {RTEH) on this issue in the first week of September, 2018.

Yours faithfully,

(Laj Kumar)

Assistant Executive Engineer (S&R) (P&B)
For Director General (Road Development) & SS

Copy to:

1. AllADGs in the Ministry of Road Transport & Highways
2. All CEs in the Ministry of Road Transport & Highways

Page 3 of 3
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ANNEXURE R/2

402.19

RW/NH-33044/01/2019-S&R (P&B)
Government of India
Ministry of Road Transport &Highways
Zone-S&R (P&B)
Transport Bhawan, 1, Parliament Street, New Delhi -110001.

nd

7 QOctober, 2020

>

To,

1. The Chief Secretaries of all the State Governments/ UTs.

_The Chairman, National Highways Authority of India, G-5 & 6, Sector-10, Dwarka,

New Delhi-110 075.

. The Managing Director, NHIDCL, PTI Building, New Delhi-110001.

4. The Principal Secretaries/ Secretaries of all States/ UTs public Works Department/
Road Construction Department/ Highways Department (dealing with National
Highways and other centrally sponsored schemes).

5. All Engineers-in-Chief and Chief Engineers of Public Works Department of States/
UTs/ Road Construction Department/ Highways Departments (dealing with National
Highways and other centrally sponsored schemes).

6. The Director General (Border Roads), Seema Sadak Bhawan, Ring Road, New Delhi-
110 C10.

7. All CE-ROs, ROs and ELOs of the Ministry.

~N

(O8]

Subject: Use of Fly-ash in road/flyover embankment construction on NH works -
reg...

Reference:

i. Ministry’s Letter No- RW/NH-24028/14/2018-H dated 27.08.2018 (copy enclosed)
ii. Ministry’s Letter No- RW/NH-35014/20/2017-H dated 07.01.2019 (copy enclosed)

Fly-ash is causing environmental pollution, creating health hazards and requires targe
areas of precious land for disposal. Due to increasing concern for environmental protection
and growing awareness of the ill effects of pollution, disposal of ash generated at thermal
power plants has become an urgent and challenging task.

2. Ministry of Environment, Forests and Climate Change (MOEFCC) has issued various
notifications for fly-ash utilization. As per the latest notification of MOEFCC, it is
mandatory to use fly-ash n construction of roads or flyover embankments within a radius
of 300 km of thermal power plants.

3. As per MORT&H ‘Specifications for Road and Bridge Works’ and IRC ‘Manual of
Specifications and Standards’ (two, four and six laning of Highways etc.), use of fly-ash
shall conform to the MoEFCC guidelines. As per the Ministry’s Specifications for Road and
Bridge Works use of fly ash is allowed under Section 305 for “Embankment Construction™.
The physical and chemical properties of fly-ash and the design methodology to be adopted
for embankmeiit construction has been specified in IRC: SP: 58-2001 “Guidelines for use of
fly-ash in Road Embankments”.

1-Superseded vide circular dated 18.04.2022

e
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4, In view of the above, it is hereby once again requested to use fly-ash in the road
construction, in line with the guidelines of MeEFCC, MORT&H and IRC.

Yours sincerely,

7y,
At
(Cht{ayaqka]put)
Assistant Executive Engineer (S&R)
for Director General (Road Development)&SS

Copy to:

1. All CEs in the Ministry of Road Transport & Highways

2. The Secretary General, Indian Roads Congress

3. Technical circular file of S&R (P&B) Section

4, NIC-for uploading on Ministry’s website under “What's new”

Copy for kind information to:

—

. Sr. PPS to Secretary (RTaH)

. PPS to DG (RD) & SS

. PPS to AS&FA

4. PS to all ADGs

CPS to JS (T)/ JS (H)/ JS (LA&C)/ JS (EIC)

now N

w
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FETHTIT
EXTRAORDINARY
W [I—EUs 3—39-9Us (ii)
PART II—Section 3—Sub-section (ii)

EUE IR R ED TG
PUBLISHED BY AUTHORITY

g, 5075] 7% T, ATy, e 31, 2021744 10, 1943
No. 5075 NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

I, I A TAqg TRAAT HATAT

stferg=ET
T feedt, 31 feweae, 2021

FI.3T. 5481 (H).—Frai g TLHIT 7 HILT TLHIL o6 TEhTe [ TG0 S a9 HATAT bl ATSg=AT

H. HLA1 763 (1) arE 14 [Hawe, 1999 gRT Fwrg«r a7 fondrse sraria a9 f&=@ 9941 & o+ 4t
itz & fafAfese same F Wfiax €21 % fafawto % foro susms: Mg & Scaaq &1 sfaatea w7 & o
3% e fmtor arft F ARt § i 9wt G § o re-ae F ST # derdr &1 & o
e s o €

1T, JguuERal qErar Frgia (FdrdY) F arem 9w, AT F7We st 41 fordrse sratiRa
g §9=T a1 wIrE-TE AT 100 9ided START AT Fid gy S FS-0d JaedT TTe! 6
Femoftar % o qatFq AfemE=ar &1 o offds Ty &7 § FEftead 39 g, #ard a8 T
HIS[RT SATee=AT & awtar &,

ST TEUOTRAT R WG F Areme 9% agiaiiy gtase Faiia e ST it srasaar €;

sire, fafamtor &1 ggmar T ur fmtr &9 F 87 § ' sraria Sorel aur waq [t
ATARIET % YA &l AT Fieh TSI, (Wl &l HIET Fee @l ATeTHal &

7703 GI/2021 (h ﬂ%
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2 THE GAZETTE OF I\IDIA FX'I RAORDINARY [PART II—SEC. 3(i1)]

Y, g2F A, HS&hQEWﬁaﬁﬂm%ﬁvm,mﬁﬁmmwmw, ERRIEGE
qRATSHATEAT % A=t &= A1 w2, FiAa et A (6 & 921 § Mgl i awiigt § 937 % fasweq & 50 4
T UGN T TETAT T ST (Hel ST ITHide SATET i GLET FT il STl &

37, TATATOr AT AT FAT TAT FrFar rorat formrge srarRa arg = §4= & ghm wg
T % e auT fAaer Y TFHATH AT SFeTE

v, SFT Aferg@=AT § ST T 97eq FT AR 64T 7 § S99 &er 47 orErEe argrhia
faege "= & gRrg wTe-1g Y aien-1rd T AT

1T, T HLRTT TEUUERAT R i o STeTY I, Tia<uii ide & Toret afgd T@ &
I 3 o7 Uk AT E=T ST STt €

I agiaeor (g<eron) fAr, 1986 F AW (5) F 3u-fF=w (3) ¥ @ (F) F AT ufeq qAia<or
(geqor) arfafaasr, 1986 (1986 =T 29) & €T 3 FI IT-UTT (1) ¥ IT-&MT (2) F & (v) T Jad
orfRFIT =T ST 3 §U, IR HYaTY o TATaLT U a7 HATAT hi SATGAAT ST .37, 763 (1) Te 14
fqea, 1999 g7 HAILT F TS, STETYTLO A ||, G2 3, 3T G (i) § TR{9d 7 ATTHAT FLd U,
FrgeT AT foreTEe Aremia aTT fEege w9 g0 T % ST F g § GreT ATg=Ar S q1AL AL 285
(1) 9@ 22 &1, 2021 FIT ATEd % Lo, AT, A-2, €77 3, 3T &7 (i) | TH11AT &F 7% oAt
Sredt 3 woft safcrat & Sreer gad wafad g araT € 39 9, S 3% 9w Iuat 6
ITTEHTT TSI § safdee wfaat ST 1 STesg 7 & T8 o, mﬁ?ﬁ%wﬁ‘ﬁwﬁqﬁ’iw
gt BT I o

wwwﬁaﬁm%waﬁwﬁqmﬁmaﬁwwﬁa@%mﬁmﬁw%ﬁﬁm
TSI S AT T HelT HLHTT T g9 &9 § fF=me 2 form 1w

g watar (Everr) faw, 1986 % faw (5) % 3u-ffaw (3) & @< (9) F |79 ufdd qFazor
(@eron) stafaae, 1986 (1986 T 29) & aTT 3 FiI IT-UTAT (1) ¥ IT-GTT (2) & @S (v) BT Ta<d
TSR T TANT #¥d gU ST STferg=mT Fr.em. 763 (31) darre 14 fawaz, 1999 &7 3 ardi & f&ar
sferenia vd gy g UH aftraor & qF frar @ @ ar #3 71 Ar9 BT T 8, e §TeTE hEs AT
ferTSe s arq fege @41 & 9 F ST F gay § Aefotad st S wdt g, S |
=T % wahTer [t | wged gl staiq

. FATE-UE AR AEH-TE T Age w3 /g 1w R 9= 1 (@) F saweiRe-

(1) s Frer 11 feerge st arg S g9 (S Sftea sfiv/ar gg-3amey o g« & a1
) #T 72 yrafieE Sreer 2nft B 98 o gra gl e (- 3T ated-Tre) T 3T 91 (2) #
faw o qrfv-srEe v & 100 widerd ST gAfad #3;

(2)  arger A ferdree sy qra e @9 & giorg T w5 ST Fae et ari-sgEm T
TSI o forT 36T SITOaT, sreie-

() TEITE @ 9T ARG 3T AAT; é? Al 2T, A diAe ofie, ured, TS, et &7
fafaso;

(i) e Ffmtr, Y-Re dhe ;%}/
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[9TT [I—&ve 3(ii)] T T TS SHTTIT &/ 3

(i) ==F Fator s wers-dE & YR @ i, e s Ser-aise st [t
AT

(iv) &t =7 A,

(v) fR=rer &= T 93T,

(vi) @FT F & RAFT U T WA

(vii) &S =t ofia—arg T "= #1 A,

(viii) =T TEveror ¥ srame uw R ol | i

(ix) T et § qevaT 8eeor dxaara w1 [ai;

(X) oF 390 HT T H A

(xi) FHT-EEg g7 AT R s miR-agEe Taee F o)

e, FAr wgwor feEer are (fidfied) frostegear § vw wfafa wied & sror S

e, a9 ST Sear] TREdT WATed (CHASUEE ), g #Arers, @ wArer, wier

AT, HEF UERT S TSTART G, FO qEdr ud e fOann, aee S gearT o

ey Hie vd wad a9t F g S aeet F = F arfer e s, S

TSI T % ITANT % AIT-Iqhet dI-qreht &l ST HAT, Ssh! JHIET T STTLHET FLAT 4T

Srenfrly FBremEt ToT ToraT & 9T sl % AT 9% IO (2) § ggrieAtad UH dre-

Tt g A gy gury au deadwt f onfier Fr ar G dRads & ot

ZETAT AT T HeNeT FAT &1 9 ¥ T wFIo F Fore srfan &, 7w /| e g R

A 77 oo P g, qre feE w0 ST @ F yEerh # A E g gl e

afafy frerfer ¥ ara o=, TETER, a9 @ SEr aRadd FArerd UE ari-sdgme s

TRTTI T

T FET AT foreTEe AreaTiid a9 e §4 39 a9 F IR0 giora T (FrE-Te A Tieq-
T1E) T 100 T START F 2q Ieq<ardl gn; qurty, f of Rafa §, Gl ad § aw

ST 80 Sierd & 19 & eN i Ay &, 39 arv faga §97 F AT a9 A iy & 100
gfererd Sfred e F ST T A& TT0q FLAT T

g, 7 i B Tt aTe 35 e et e 3 T A 2y e P S, St T I
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 31st December, 2021
S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of

Environment and Forests vide S.0.763 (E), dated the 14" September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle

(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the polluter pays principle;

S
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials; .

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash

discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part I, section 3, sub-section (i) vide S.0.763 (E), dated the 14" September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14" September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-
(i)  Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(i) Cement manufacturing, ready mix concrete;
(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;

goe
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Second

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

cycle
onwards, to meet 100 per cent
utilisation

compliance

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of . this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1™ iy g™ .10

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)

&
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Provided further that the legacy ash utilisation shall not be required where ash pond or dykeé has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1* April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.

185



16

! 186
THE GAZETTE OF INDIA : EXTRAORDINARY &/ [PART II—SEC. 3(ii)]

€)

4)

(6)

(N

It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and. the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and:
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1* April to 31* March)
providing information about the compliance of provisions in this notification shall be submitted by the
30™ day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submittéd to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1 April-31* March) to be submitted on or before 31% May.

S1. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

S[e[x[a[w]|H WD~

No. of units generated (MWh):

_.
e

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period
(a) Total quantity of current ash utilised (MTPA) during
reporting period:
(b) Quantity of fly ash utilised (MTPA):
(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(ii) Cement manufacturing:
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(iii) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered or cold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(i) Cement manufacturing:
(1ii) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered or cold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection = structures in
coastal districts:
(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds
(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m?):
(d) Total number of ash ponds:

(i) Active:

(i) Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m*):
(e) quantity of ash disposed as on 3 1* March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(g) expected life of ash pond (number of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:__):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(k) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(1) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
1. Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
il. Cement manufacturing:
1il. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
V1. Construction of roads, road and flyover embankment:
vil. Construction of dams:
viil. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
X1. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiil. Export of ash to other countries:
X1iv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

2.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

Signature of Authorised Signatory

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.  ALOK KUMAR 59

Ds

g

signed by ALOKKUMAR
220101 16:45:39 +05'30'
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HANDOVER MEMORANDUM 4/&1@0 Wxﬁ/’ 7>/ 7

Name of Work: “Counstruction of Jharsuguda By pass including ROB on N.H.-49 from Ch.258.636
Km to Ch.283.300Km (Designed chainage 238.636 Km to 289.876 Km) under

NH(O) in Annual Plan 2022-23 in the State of Odisha™ under EPC Mode.

I'he scope of the project will be as per the Schedule-A, B, C & D of EPC contract.

Ageney @ M's M S Infraengineers Pyvt. Ltd.

|

e 0 T | e
1 258636 | 259729 | = 1.093
> | 250729 | 259.794 | = | 0085 Z‘;srs\g?

| 3 259794 | 262620 | = | 2826
4 262.620 | 262680 | = | 0.060 0.060 Forest Clearance
5 262680 | 272.500 | = | 9820
6 272.500 | 272.795 = 0.285 0.295 Forest Clearance
7 272.795 | 272910 | = | 0.115
8 272910 | 273.280 = 0.370 0.370 Forest Clearance

273280 | 276790 | = | 3510

10 276.790 | 277.050 = 0.260 0.260 Forest Clearance
11 | 277.050 | 280.144 | = | 3.094
12 | 280144 | 280242 | = | 0.098 Zopsrg,’;?
13 280.242 | 281.475 = 1.233 1.233 Forest Clearance
14 | 281475 | 283.153 | = 1.678
15 283.153 | 283270 | = 0117 0.117 Forest Clearance
16 | 283270 | 283845 | = | 0575
17 283.845 | 284030 | = 0.185 0.185 Forest Clearance
18 | 284.030 | 285740 | = 1.710
19 | 285740 | 285965 | = | 0225 0.225 Forest Clearance
20 | 285965 | 289.876 | = 3911

2t Km | 31240 2.745 Km

Available RoW length % : - 91.2%

A

I;‘mor Engineer Assistant®® &ﬁg'”e‘
H. Section NH Sub-Division

Jharsuguda <harsuguda

%%W/ \{L@H
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_a-

(1) Possession of the land has been handed over by the Competent Authority-cum-Land Acquisition

Officer (CALA). N.H.-49, Jharsuguda vide his letter no.6%30 dated.17.05.2024,

(i)Tree felling permission in Non-Forest (Gov
) g

dated.21.10.2024.

. & Private Land) has been accorded from the
Divisional Forest Officer. Jharsuguda Forest Division. Jharsuguda vide

his letter no.5897

Department

Agency :

’ Tmal 91% length (from chainage 258.636 km
| 10 289.876 km) of the total length are free from

hindrances and construction of road structure

| can be started by the concerned agency. Hence,

l the work can be started immediately. The RoW

- details are mentioned above for ready

reference.

' We are taking over the site as per this |

_ Schedule

|
agreement taken over.

i

. memorandum sheet with an appointed date |

ﬁxcd on dated.06.01.2025 with the mentlonud

Ro\\ free from hindrances for execution of the |
{
project and we will start the project as per

Clauses of the EPC contract

Handed over

/

oS
:uniop%nglnoer

N.H. Section
Jharsuguda

oL al’Q\:
Rosistant ExecUtive £,

HH uub s..lJI"'“
cIharsuguds

Taken over

T, Cﬁ’M/Q



M S INFRAENGINEERS PVT. LTD.

Ref. No.MOLL. (2024 - 25/ 5381 Date..28.7.0L.7.2025

To
The Executive Engineer,
NH-Division Jharsuguda.

Sub: - “Construction of Jharsuguda Bypass on NH-49 from Ch. 258+636 km to Ch.
283+300 km (design chainage from 258+636 km to 289+876 km) in the State of
Odisha under EPC mode.”- Obstruction at site by local people near
budhipadar at 258+700 km - Reg.

Ref :
1. Contract Agreement No.CCE.WNHC.SBP-EPC-03/2024-25 Dated.04.11.2024
2. Appointed date -06.01.2025

Dear Sir,

With reference to the above subject, we have informed to your good office regarding the
created encroachment under ROW and obstruction by local people during execution the
work at Budhipadar from Ch. 258+636 to 258+900. The photocopy is attached
herewith in annexure -I for your reference.

Hence, we therefore request to your good office for early resolution of the matter for
smooth execution of the work and completion of the project on stipulated time period.

Thanking you and assuring our best services at all the times

M/s.MS lnfraengmeers Pvt. Ltd.

Copy to:
1. The Chief Construction Engineer, Western NH Circle, for favour of
information & necessary action.

REGD. OFFICE - oo
MSIL Building, Khapuria, Madhupatna, Cuttack, Odisha (India), Pin-753010
Phone:0671-2958763/ 0671-2344761 / 2344762 / 2347259, Fax: 0671-2347259 '

Website: www.msil.co.in, E-mail Id: msil@msil.co.in
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Annexure-|

REGD. OFFICE T e
MSIL Building, Khapuria, Madhupatna, Cuttack, Odisha (India), Pin-753010
Phone:0671-2958763/ 0671-2344761 / 2344762 / 2347259, Fax: 0671-2347259
Website: www.msil.co.in, E-mail Id: msil@msil.co.in
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FORM OF VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 23/2025/EZ

Tapan KumarBadhai = - oo i o S TR e Applicant
-VERSUS-

Govh.of Odishaand'Ors: .~ 20 “oemaor DTN i Respondents

Know all men by those presents that by this Vakalatnama

I, Ajit Kumar Swain, aged about 39 years, S/o- Mahendra Swain, At- Khapuria, P.S-
Madhupatna, Dist- Cuttack, Odisha- 753010 being the Respondent No. 9 in the aforesaid Case
do hereby appoint and retain Sidhant Dwibedi (0-531/2015), Debrat Sethy (0-1511/2018),
Pritish Kumar Behera (0-335/2019), P. Anup Dash (0-353/2020), S. Dipen Kumar (O-
1898/2021), Viswajeet Mallick (0-1517/2021), Aditya Prasad Mohanty (0-1677/2021),
Soumyasarathi Das (0-1211/2022), Ranjan Kumar Behera (0-160/2023), Maryada
Dwibedi (0-947/2023), Pratik Nayak (0-9/2025), Sidhant Nayak (0-354/2026), Rahul
Anand Swain (0-337/2026) & Basudev Bhaktiranjan Behera (0-329/2026), Advocate(s)
to appear for me/us in the case and conduct and prosecute (or defend) the same or any decree
or order passed there in including all application for return of documents or receipt of any
refund voucher, money that may be payable to me/us in the said case and also in applications
for review in appeals under High Court Order and in application for leave to appeal to Supreme
Court. I/We authorize my/our Advocate(s) to admit any compromise lawfully entered in the
said case.

Date : QSfOQ/ 2 02/4

Received from the Executant(s) satisfied and accepted as I hold no brief for the other side.

WS
A€cep aﬁébqb\\le Accepitd ‘iia ove
ate”/ 17

Advocate Advoc

W%P&N kump

Ac d’as above . Accep

Aflvocatdt™ 760446081 1 9~
Acceaavt{gésa/bove A
Advc’)‘zate Advocate r—
@A%ﬂﬂ& /\’”Q%K Mﬂgw&/ YT ZR a4 '
520 - :
Acceptemg e Accepted as above =7 (27 2¢
Advocate Advocate
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